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Sir,

(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No.HC.W-61 t 2022 t 622 t A
Shri Saptarshi Garg,
Jt. Registrar (Vigilance),
Gauhati High Court,
Guwahati.

Shri Lohit Kumar Saikia,
District & Sessions Judge,
Sivasagar.

,a
Dated Guwahati the 2J January,2024.

Restricted hotiday and Casua! teave.

Your letter No. DJSV/2023I0386, dtd. 16.01.2024.

Yours faithfully,

94-
JT. REGISTRAR ruIGILANCEI

Copy to:
dated ,23- Ol-"eL7

.{{ The project Manager, Gauhati High Court.

JT. REGISTRAR (VIGIIANCET

with reference to the above, I am directed to inform you that your prayer forpermission to avail restricted holiday on 17.01.2o24t casuat teave on lg.o1. 2o24 andl9'ol'2o24, along with station leave permission, flom the morning of ll.ot.2oz4till the morning of 2o.o1.2o24, has been granted. The Addl. District & Sessions Judge, FTC,sivasagar, in his absence, the Additional sessions Judge-cum-Special Judge, pocso, Sivasagar,in her abasence, the civil Judge (sr. Div.)-cum-Assistint sessions Judge, Sivasagar and in hisabsence, the chief Judicial Magistrate, Sivasagar shall remain in charge of your court and officein your absence.
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